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STATEMENT BY MEMBER RE:

gxm STRIKE OF RESIDENT

DOCTORS IN MAJOR HOSPITALS
OF DELHI

MB. DEPUTY.SPEAKER: Now Mr.
Paswan Statement under Direction 115,

SHRI ATAL BIHARI VAJPAYEE
(New Delhi): I am on a point of order,
You have allowed Mr. Paswan, under
Direction 115, to make a statement and
thus given an opportunity to the hon.
‘Minister to correct his reply, in regard
1o the receipt of a memorandum sub-
mitted by the Association of Junior
Doctors in Delhi I had given notice of
a motion of a breach of privilege
apainst the hon. Minister on the same
subject.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): We are the 3 persons con-
cverned—Paswan, Vajpayee and myself.

SHRI ATAL BIHARI VAJPAYEE: I
do not know Why the notice to raise
the question of breach of privilege was
not allowed by the Speaker,
14.00hrs.

The question is whether the Minis-
ter misled the House deliberately or
he committed a mistake jnadvertently.
“The point is that the same matter is
being allowed under direction 115
while the motion of breach of pri-
wvilege should have received prece-
dence over this statement under
direction 1I5.

MR. DEPUTY-SPEAKER: What is
that rule that permits you to state that
when a motion of privilege is there,
this should not be discussed under rule
115?

SHRI JYOTIRMOY BOSU: A direc-
tion cap under no circumstances......

MR. DEPUTY-SPEAKER: Another
point is that the Speaker has not per-
mitted the privilege motion it has not
been permitted. Therefore, this is not
correct.

SHRT ATAL BIHARI VAJPAYEE:
"What is not correct?
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MR, DEPUTY-SPEAKER: You are
raising a point of order. This ig not
correct because the Speaker has not
permitted that privilege motion......

SHRI JYOTIRMOY BOSU: You try
to understand me, Sir......

MR. DEPUTY-SPEAKER ....there.
fore, that question has been solved.

SHRI ATAL BIHARI VAJPAYEE:
The Speaker did not explan why the
privilege motion was rejected.

MR. DEPUTY-.SPEAKER: He has
not permitted the privilege motion.

SHRI ATAL BIHARI VAJPAYEE:
On what grounds?

MR. DEPUTY.SPEAKER: I rule
your point of order out of order.

SHRI JYOTIRMOY BOSU: On a
point of order.

MR. DEPUTY-SPEAKER:
what rule?

Under

SHRI JYOTIRMOY BOSU: Under
rules 222 and 223. (Interruptions)

MR. DEPUTY-SPEAKER: Are you
raising a point of order? Under what
rule?

SHRI JYOTJRMOY BOSU: Under
rule 376. My submission is that in the
House of Commons, the Speaker never
speaks In this House, the Speaker al-
ways speaks, This is the trouble...

MR. DEPUTY-SPEAKER: But _the
Deputy-Speaker never speaks.

SHRI1 JYOTIRMOY BOSU: My sub-
mission is......

MR, DEPUTY-SPEAKER: There-
fore, you are not raising a point of
order? You are making a submission?

SHRI JYOTIRMOY BOSU: You put
it anyway you like; you put it any
way it satisfles your mind. My submis-
sion is that a direction cannot super-
sede the provision“of the rule unless
a direction rectifies the nrile in the



331 Re. Token Strike of
Resident Doctors

Rules Committee, The force that re-
maing in a direction ig subordinate to
the force that is in the rule. Unneces-
sarily, we are curtailing the power of
Parliament and the rules made by the
Rules Committee of this House. Kindly
do not lose sight of the fact that three
of us gave notice of a motion of breach
of privilege under rules 222 and 223
and that has been watered down,
scuttled and reduced into a statement
under direction 115, A deliberate at-
tempt to misleag the House has been
converted into a mistake, The House
is also denigrated. I am very happy
because we do not believe....

MR. DEPUTY-SPEAKER: I hope
the hon. Member is not casting any as-
persion on the Chair.

SHRI JYOTIRMOY BOSU: I am
casting aspersion on the whole House.
(Interruptions)

MR. DEPUTY-SPEAKER: Then no-
body can save you, (Interruptions)

SHRI JYOTIRMOY BOSU:. Never;
nothing more can be done to us. Let
it be placed op record that this way
the Minister should not be protected by
the Chair.,

SHRI ATAL BIHAR] VAJPAYEE:
Am I not entitled to know on what
grounds my motion of privilege has
been rejected?

MR. DEPUTY.SPEAKER The pri~

vilege motion hag already not been al-
lowed by the Speaker.

SHRI ATAL BIHAR]I VAJPAYEE:
On what grounds?

MR. DEPUTY-SPEAKER: It is not
fair, Mr. Vajpayee..,,

SHRI ATAL BIHAR] VAJPAYEE:
Whateis not fair?

MR. DEPUTY-SPEAKER: The
Speaker® has taken a decision. You
thould not ask the game day...
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SHRI ATAL BIHARI VAJPAYEE:
The same matter ig being raised undep
direction 115. (Interruptions)

MR, DEPUTY-SPRAKER: The
Speaker hag given a decision. To ask
him the...

SHRI JYOTIRMOY BOSU; You are
the Chair...

MR. DEPUTY-SPEAKER: I would

suggest that you go to the Speaker
in his Chamber and discusg it

SHRI ATAL BIHARI VAJPAYER:
There is another thing. I had also
given notice under direction 115. Now,
1 am told that I will not be allowed
to make a statement because only one
Member is allowed.

MR. DEPUTY-SPEAKER: That is
also the prerogative of the rule and
also of the Speaker. (Interruptions)

SHRI JYOTIRMOY BOSU- Mr.
Vajpayee should understand that the
Ruling Party cannot afford to have his
political influence increased in the
Capita] of Delhi,

SHRI ATAL BIHAR] VAJPAYEREK:
What will happen if two Members
give the notice at the same time? Will
they not be allowed? In case of the
privilege motion also, more than one
Member is allowed, why not in this
case also?

MR. DEPUTY-SPEAKER: One
Member has been allowed. How can
another Member be allowed on the
same subject?

PROF. MADHU DANDAVATE
(Rajapur): Shall I give you a prece-
dent? When question of privileve is
sought to be raised by Members in
this House, on a number of occasions
more than three Members had given
the privilege motions. For instance,
there is the famous case of privilege
in which the Prime Minister was sen-
tenced to imprisonment. Shri Jyotir-
moy Bosu had raised the issue: Shri
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Madhu Limaye had raiseq the jssue,
and a number of others were there;
each one of them was allowed to make
a statement in this House and it was
the most important issue of privilege
in the history of this parliamentary
democracy. If that can happen in
relation to that privilege motion, why
should it not be permitted in the case
of direction 1157 I think on that rul-
ing should be given.

MR. DEPUTY-SPEAKER: You can-
not expect a ruling now on a decision
taken by the Speaker; therefore, all
the views expresseq here shall be
communicated to the Speaker,

SHRI JYOTIRMOY BOSU: Under
what rule you are shirking responsi-
bility? Under what rules?

MR. DEPUTY-SPEAKER: Under
your protection...

SHRI JYOTIRMOY BOSU: That is
outside. .. (Interruptions) You are the
Chair, and we know only one.

MR. DEPUTY-SPEAKER: A point
of order was raised by Mr. Vajpayee
and I have already ruled it out of
order. On the privilege issue, when
the Speaker hag given a decision, I
do not want to comment on it and
give any ruling on that. I will not
allow anybody to raise an issue on
which the Speaker has already given
a decision.

PROF, MADHU DANDAVATE: 1
am not saying.. .

MR, DEPUTY-SPEAKER: 1t ig in
continuation of that privilege motion?

PROF. MADHU DANDAVATE: 1
am not requesting you to give a ruling
on the ruling of the Speaker. All that
I am saying is that when you are in
the Chair, you have al] the responsibi-
lities of the Speaker.. .

MR. DEPUTY-SPEAKER: But not
on an igsue on which the Speaker has

already glven his decision, You must
be fair to me, Mr. Dandavate, and a

in Delhi (St.)

democrat also. I should not give any
decisio 1 when the Speaker has already
given a decision,

PROF, MADHU DANDAVATE; He
hag not given.

MR. DEPUTY-SPEAKER: In rela-
tion to that, you cannot even open
that subject. It is contempt of the
House.. . '

PROF, MADHU DANDAVATE: He
has not given any rulind. Will you
permit us? Now, the Speaker has not
not given any decision... (Interrup-
tions). All that I say is, kindly do
not make any observations by which
we will not be able to get any ruling
from the Speaker. That is all that I
am saying. We will raise the issue

with the Speaker.

AN HON. MEMBER: You are speak-
ing one inch above the Chair... (In-

terruptions).

MR. DEPUTY-SPEAKER: Any dis-
cussion on the privilege motion which
has been disallowed by the Speaker..

SHRI K. A. RAJAN (Trichur): I am
one of those who had given a privilege
motion, ol

MR. DEPUTY-SPEAKER: It has
already been decided.

SHRI K. A. RAJAN: On that day,
a letter was received signed by a joint
secretary on a certain issue, and the
Members of the house took objection
to the procedure ang it was raised in
the House.. . O

MR. DEPUTY-SPEAKER: No, no,
Now, Mr, Ram Vilag Paswan to make
a statement under Direction 115.

ot T faeiw QTR (IR < STeg,,
q@q,ﬁmmmﬁfm 115 2
;Tm famfafmm&wﬁw@fawram
ferts 18 99, 1980 ¥ faseht #® wq@
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e % wEE # E . SO
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gerg & otua ¥ wrer Wy off € 3@
N gor ar -
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® fmlew fayr wwr oar AE 7 AR
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#fr st 3 er—whose memorandum
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9 g {a&t fr 7 g fear—

“I have not received it.. . Sir, the
Federation of Resident Doctors have
never given any notice or demands.
So the question of gettlement on
that does not arise here.”

8 are & qar faar a1 A gar s
T¢ RUIEEN War WERT & FqiT T S qT
1980 ® WNF gAr WIT AT TEIQ A AE |

wa: g0 & &2 & & sareqm wAr
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@ 77 & f& wiq 78 Agm 1 few €
fe § g7 9t & 797 § a97 §%9 § @
|/ |
THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND):
It may kindly be recalled that the
Calling Attention Notice was “to call
the attention of the Minister of Health
to the reported token strike by the
Resident Doctors in major Hospitals
in Delhi on 16-6-1980" and I made a
statement about the token strike by
the Resident Doctors on 18th June,
1980. 1In the course of the questions
by the Hon’ble Members of Pariia-
ment and my replies o them, Shri
Ram Vilag Paswan, M.P. while expres-
sing concern about the demands of
the Resident Doctors, askeq whether
1 had received any memorandum of
the Junior Doctors Federaticn of Delhi
on 5th June, 1980. Since the Calling
‘Attention ang my statement ond the
~uestion; of a}] the previous members
tho asked the questions were concern-
d mainly on the token strike of the
lesident Doctors, on 16th June, 1980,
believi:d that the Hon’ble Member's
uestion was about some memorandum
f the lesident Doctors relating to
sken sirtke, and aquite innocently
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replied in the negative of the receipt
of such a memorandum,

Since the point was raised by Mem-
bers, I had a thorough search made
and found that a memorandum by the
Junior Doctors Federation had been
received in my office. In the circum-
stances I express my sincere regrets
for the incorrect reply to a suppie-
mentary which wag inadvertently
given.

SHRI G. M. BANATWALLA: Now a
clarification,

MR. DEPUTY-SPEAKER: No. I am
not permitting you,.

I am not permitting anybody for
clarification.

14.14 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: SHRI
Chandradeo Prasad Verma. The hon.
Member is not present.

SHRI RAMAVATAR SHASTRI: He
is in hospital.

(1Y NEED FOR EARLY COMPLETION OF
KArRAMCHAT DaM  PrOJECT IN
BiHAR.
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